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Shri Joseph Di\fiyaflthan, 
))1jcant in the case is ?resent 

Ln pers'n. He files a nerno stating 
that the authoHties themselves 
iave qranted all the reliefs sought 
in this aplic3tion and therefore, 
this application nay be dismissod 
s not pressed. 	Je, therefore 

lisrniss this aplicat-ion as lot 
essed. But in the circumstances 

)f the case, we direct the ptes 
-to b2ar costs. 
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